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RE: CALLING ATTENTION 

(Procedure) 

PROF. MADHU DANDAVATE 
(Rajapur): I would like to say some-
thing about the procedure on Calling 
Attention. 

MR. SPEAKER: He cannot write 
to me. 

PROF. MADHU DANDAVATE: 
I have already written to you. 

MR. SPEAKER: If you send any 
suggestion, I will look into it. 

PROF. MADHU DANDAVATE: 
When I raised the Calling Attention 
yesterday on the import of foodgrains 
from USA, I made the point that it 
has peen given ,extensive coverage 
in the press and the AIR bulletin 
also referred to it. The Minister of 
Agriculture contradicted me and said 
that none from the Government 
leaked 'JUt the decisions of the Cabi-
n~. I know !from authoritative 
sources that on the 25th at Krishi 
Bhavan all .the press representatives 
were briefed about it. Such things 
should never happen When a Calling 
Attention motion is tabled. 

MR. SPEAKER: He can write to 
me in the matter. 

12.87 hrs. 

CALLING ATTENTION TO MATTER ' 
OF URGENT PUBLIC IMPORTANCE 

REPORTED REPRESSIVE MEASURES BY 

THE ALIGARH MUSLIM UNIVERSITY 

A1JTHORlTIES 

SHRI PILOO MODY (Godhra): 
Sir, I call the attention of the Minis-
ter of Education and Social Welfare 
to the following matter of ~ ent 

public importance and request that 
he may! ~ a statement thereon: 

'The reported repressive measures 
. adopted by the Aligarh' Muslim 
University authorities at the be-
hest of the Central Govemm.ent 
against the students of the Uni-
versity.' 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND' CULTURE 
(PROF S. NURUL HASAN): The 
House would recall that I had made 
a statement on April, 16, 1973 regard-
ing the circumstances 'leading to the 
closure of the Aligarh Muslim Uni-
versity by the Vice-Chancellor on 
April 5, 1973. The Executive Coun-
cil of the University, at its meeting 
held on April 7, 1973 decided that 
the students and members of the 
staff who created trouble in the Cam-
pus be identified and disciplinary ac-
tion taken against them. 

The Discipline Committee of the 
University at its meeting held on 
April 22, 1973, after considering· the 
reports of the Provests and the Pro-
ctor, decided to issue show-clluse 
notices to the delinquent students. 
The Committee again met on May 
3, 1973 and considered the cases of 
27 students involved in the incidents 
and found 21 of them guilty of vari-
ous charges. The Committee further 
Idecided that. <fresh ~ use no-
tices should be served on 5 students; 
and proceedings against one of the 
students be dropped. Of the 21 
students found guilty. names' of 12 
were removed from rolls of the Uni-
versity with immljdiate effect. Five 
of these were not to be admitted to 
the University or its maintained in-
stitutions in future, two were not to 
be admitted till the beginning of the 
session 1975-76 and 5 were not to be 
admitted till the beginning of the 
session 1974-75: the reniai.ning 11 
students were issued warnings. Of 
the 5 students to whom fresh show-
cause notices were issued, 3 were 
found guilty of various charges and 
their names were removed from the 
rolls of the University and they were 
n~t to be admitted till the beginning 
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of the session 1974-75; one was issu-
ed warning and the case of one stu-
dent is pending. All the student-
were given due opportunity of per-
sonal hearing before action was tak-
"n. Ten of these 15 students pre-
ferred an appeal to the Executive 
Council. The Council carefully con-
sidered their case. It, however, found 
that the appeallants' contentions were 
devoid of force and upheld the action 
already taken against them. Accord-
1aIl7. the Council rejected the ap-
peals. 

From the above facts it can be seen 
that U!.e University has acted with 
due restraint in accordance with its 
proeedures and has not adopted re-
pressive measures. The University is 
an auto!lomous body. The question 
of its acting on the behest of Govern-
ment has. however, no reason to dis-
agree with the. steps taken by the 
University authorities in the given 
situation. 

Under SeCtion 38A of the AJigar!1 
Muslim University (Amendment) Act, 
1972, any student whose name has 
been removed from the rolls of thO' 
University may prefer an appeal to 
tlae Executive Council. which may 
confirm, modify or reverse the deci-
sion taken by th ... Vice-Chancellor or 
the Discipline Committee. Any 
dispute arising out of any disciplina-
try action taken by the University 
against a student shall at the requ-
eSt of ·such student, be referred to a 
Tribunal . of Arbitration. A student 
who feels aggrieved by an order of 
the University has a remedy open 
to him in accordance with the pro-
Visions· of the Act. The charge of 
characterising disciplinary action by 
the University authorities as "repre-
ssive measures" is. tht'refort' un-
founded. 

The. House will be glad to know 
that· the University has already re-
operJi!d and is functioning normallY. 

1112 LS-.9 

. University authMities 

lC.A.) 

SHRI PILOO MODY: Sir, there 
are certain 1Iatent discrepancies in 
the statement of the Minister. First 
"f all, he started by saying some-_. 
where that. the University is an alC-
tonomous· body. I would like to re-
mind the Minister that the Universi-
ty was an autonomous body &Dd, 
t n .~ to him and the ugly Act thai 
he bull-dozed through Parliament, it 
ceases to be an autonomous body. 
Now. it is merely a political play-
thing of the Education Ministry: ' 

Then, the inis~r has rtwice lin 
his statement talked about repres-
sive measures not being there. I 
think, it was rather his conscience, 
guilty or otherwise, that was speak-
ing than a statement of facts con· 
cerning the Aligarh University. If 
it were not so, why did he imagine 
that there were repressive measures 
going on? When he says, there are 
no repressive measures going on and 
he gives us a statement, this long, 
full of all goody-goody thingS that 
this Government is capable of doing, 
there is a total silence to mention that 
at least three students ·and on,,_ 
clerk have been detained in jail under . 
the blackest Act· that this Parliament 
has ever passed. thai is, the Mainten-
ance of Inte"1al Security Act. 

Of course, the Minister will turn 
up and say that this has nothing· tn 
po ,with the UniverS'ity which is 
autonomOus or with his Ministry which 
he will maintain is detached from 
the test of the Government, or plead 
that thi. Government is detached 
from the provincial Government. I 
can see all the beautiful patterns of 
excuses /that ;have been woven 
through the administration and this 
Government to keep passing the buck 
from one to the other. not taking re-
sponsibility for anything. 

We had only this morning a very 
mameles. example of a Minister talk-
in/( about .ome ministerial-level de-
cisions that were taken. Thi.. i.. It--
Question of passin&! the buck from' 
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ane &0 the other. But.Jle caunot do 
it here. The administratian of U.P. 
is a Central matter and this G0-
vernment is, therefore. directly res-
ponsible for its administration. 

I suggest .to the Minister that hE 
should reply to the question as to 
how jn a civilised society, in the year 
of our Lord 1973, after 28 years of 
Independence, they still use such 
black weapons-Naze, K. G. B. and 
N.K.V.D. weapons-against innocent 
students in this country. . It is too 
horrid. 

Can you imagine the mentBliq of 
people who will take this as an u-
cuse for jeerin&, for ~ when 
jinnocent students are put in jail with-
out trial, without accusation, without 
-any reason, under the Act that was 
created to protect the security of this 
country? And you call them represen-
tatives of the people. (Intem£ptionr) 
Listen to them. Everything is politics, 
including their grin. Their grin is 
the most political of all, being paid 
for, of course. 

I would like to give you a little 
lCkgroWld about Aligarh Universi-
coy. '.L'he trouble started when the 
Education 1 Minister, ',Prof. Nurul 
Hasan, happened to find his way into 
Aligarh Universiq. Today, I ~ 
being blamed that the trouble started 
when I went to Alip:th University. 
But the trouble started when the 
Minister joined. He wanted to cre-
ate a pink empire for himself and 
he started introducing into the Uni-
versity all manner of people, ,of his 
way of thinking, leftists and com-
munistH, whom he wanted to infilt-
rate m;o the University. Thank God, 
the students of the University would 
not have it? The tussle tbat has 
been. going on here is merely a tussl. 
of the students wanting to keep the 
'reds' out of the University and the 
Miclster wanting to introduce 'reds' 
into the University. This is the basic 
problem. 

SHRI S. M. BANERJEE (Kanpur): 
'!'hey want him there. 

SHRI PILOO MODY: I do not think 
Mr. Banerjee will ever qualify for a 
professorship. Why should he in-
terrupt? . 

SHRI S. M. BANEBJEE: I do not 
claim it. Let Mr. PUoo Mody claim 
everythiog.. They are better fluali-
tied than rum. A pro-communist is 
better qualified than him.. 

SHRI PlLOO MODY: This is what 
happened. Forty-four students were 
protestiDg outside the Prime JIini-
~ter  house. Is it 1lIIY o1fence to 
protest outside the Prime Minister's 
house? Is this not a daily occurren-
ce? Every day we see people sitting 
in dhama, people sitting on hWlger 
fast, at the Prime Minister's house, 
people taking processions to the Prime 
Minister's house. Why do they all gil 
to the Prime Minister'a house? Be-
cause, this Government has left eftlY· 
thing to the Prime Minister; thea .. 

MiJ14tera have left everything to 
the Prime Minister; this counu,. 
has left everythin& to the Prime 
llinister; the States have left 
everything to the Prime Minister. 
'.1'herefore, if you have a cma-
plaint, you have to 8D to the 
Prime Minister's house. 44 students 
had gone . to the Prime Minister's 
bouse; when they were peacefully 
sitting there in dhaMIII, they were 
arrested and put in jail for 23 days. 
Have you ever heard of it? Fur 2S 
days these were put in jail and. at 
the end, 43 of them were released 
and one of them has been charged 
un4er MISA. I do,not want togo 
into the whole' history. But the fact 
of the matter is that actions which 
took,place on the 3rd March' were 
finally reported 49 Idays' .J,a.ter. il 
do not know what they have made 
of the University over there. 

I find that the UnlverslQ" 'IA& aU of 
B sudden closecl down. p..ouuy 1 
cannot See' one good loaical re.son 
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why the UlliverUty was c:kJsed dCIWD. 
There was DO trouble going OD. Some 
incidents had taken place a month 
or two (before, but the University 
_. closed down out of sheer vindi-
ctivearrogaJlCe and show of power--
this Minister and his Govenunent 
were showing these boys their power 
80 that they might not defy the auth-
.onty of the University. This was the 
oDly reuon. These innoceDt boys 
were kept dangling tor two months 
and were tOld, 'You are lBreI¥ to s~ 
one year'. In your days, Sir, if you 
bad been told that you stood to lose 
oDe year, you also would have been 
!»D8iderably agitated over the matter. 
EraminatiOBS were going .Iln peace-
fully .... (IRfllf'Nptiotu.) 

I know each one of these innocent 
boys personally; each one of thes.-
boys has been at one time or the 
other described as 'undesirable'. I 
ask you, if these boys are undti'sira-
ble, 11 :ho is desirable in this country. 

I would like to read to you some 
choice extracts from the DOtice under 
section 8 of the MISA that was issued 
to one of thOse students, the Presi-
dent ,If the UBion, Mr. Arif Mohemed. 
It says: 

"I/'ou have been Instigating the 
Muslim students of the Al1prh 
Mnlim University ... " 

Please see the language. 

" .. ~ do bidding of yourself anC 
your ~ inded IIIIIIICiates 
including Sarvashri Mushtaq 
Ahmed, Akbtar-ul-Wassy, Asim 
Siddiqi and othen. You have 
been inciting the Muslim studeDts 
et. tile Aligarh Muslim University 
to resort to violence uad thereby 
cause a serious threat to 'mainten-
mee of public order .... " 

These are the professions and the pr0-
testations of a Government which 
prides itself of calling Itself secular? 
In an ofBclal document, in an ofBcial 
order iBsaed by a i'espenslble magis-
trate to an inaoeent student. they 

• 

are charging him Wl'th 'Communal:. 
mindedness'. I think, it is a shame 
on every one of you here. You tal'r 
o bout keeping communal peace, you 
talk about keeping secularism in the 
country; you want seculansm' n~ 

DI'CIlUSe it can get you a few VOtes; 
so that you can play dice with it. 
"You do not know what secularism is 
nor do you believe in it? 

The notice reads: "Being at iaIlIP. 
is a grave threat to public order." 
After the incidents that had occur-
.red on March 3, they were at large 
and many of them are still at large 
and they were at large all the way· 
till july 9 and there was no threat 
to public order. Yet these are. the 
infrucluOus arguments that are ad-
vanced by the Ministers and Magis-
trates alike. 

"If. the Government did not (:on-
cede the demands' of the Muslim 
students, the Aligarh Muslim tim· 
versity would be reduced to ashe. 
like the Lucknow University." 

That is ODe of the charges that has 
been made by this Magistrate. I 
would like to know one thing. It is 
a tact that Lucknow University, 81 
any rate part of it. 1Ifas reciucedto 
ashes. If it was reduced to ashes, I 
do not lind any such actioD having 
been taken by Lucknow University 
or by the State Government against 
those who actually did burn down thf' 
University. But. in order to hypo-
thetically protect Aligarb n~t  

from being burnt down, some student. 
are being put away under the Main-
tenance of Internal Security Act. t 
really wonder whether the oaIy way 
to run Universitie,; is to put all tht.> 
students in jails so that perhaps the 
Ministers can go there and educale 
themselves.' 

I wrote to the .District Magistrate 
of Alij:!arh sayin!: that I wanted to go 
and visit these students in jail. In 
the ;usual bureaucratese which IS 
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very common nowadays, I received all 
manner of devious replies which stop-
ped me from seeing the students in 
jail .. I sUggest that you, Sir, as th" 
Custodian of this HOUSe, direct th" 
Government that when members at 
Parliament at any rate want to see 
any persons in jail even though 
they are d ~t ined under MISA, they. 
should be allowed to do so. They can 
have their posse of secret servicemen 
liStening to it if they want ... (lntet'-
ruptiom). They boy's father went to 
see him and he was also  insulted. 
There were five students who went to 
meet the Vice-Chancellor at the air-
port. They were thrown out of the 
ai.rgort like urchins. What sort of 
Government is this? What sort ot 
repressive measures are these? 

I would like to demand from the 
_ Minister a few things. 

(1) A high-level inquiry-an,. in-
dependent inquiry-be held as to whY 
the' Universi,ty was closed down. 

(2) Withdrawal of all these ugly 
acts of the so-called Disciplinary 
Committee which is a pocket-borough 
of the Minister about rustications 
'and externment of students, abou. 
recognition of ,the students' union 
B4ld about allowing those debarred 
from doing so to appear in the ex-
aminations. 

I would like the immediate releas" 
of all the students detained under 
MISA. 1£ anything, you have to 
change the' orders and the law under 
which they are detained. You can 
detain them under any other 
law but you cannot use that At!! 
about which the Minister gave an 
assuranCe in Parliament and outside 
Parliament that it will be used only 
to preserve national security and 
not oagalinst linnocent students who 
are more honourable than any hon. 
Member of this House ..... . 

AN HON. MEMBER: Includin" 
you. 

SHRl PILOO MODY: Yes, in-
clIu.dlng ,me--Something you should 
learn to say oceasionally. 

Ultimately I want a further assu-
rance, this time, from no less a per-
son than the Prime Minister, that this 
MISA will be used only with the 
_atest caution, with the .greatest 
care and only on confirmed,' known, 
hardened criminals aim people who 
are undermining the national secu-
rity of this country, and, not on ,in-
nocent students. 

PROF, S, NURUL HASAN: The 
hon, Member has always been very 
kind, and therefore, Sir. you must have 
noticed that he had tabled this Cal-
ling Attention Motion in order to ex-
press his own views in strong words. 
1 win deal with the matters which 
are raised in the Calling Attention 
·Motion. I would read out this por-
tion. The Motion refers to two 
points: The reported repressive me-
asures adopted by the Aligarh Muslim 
University authorities. This is the 
operative part. 

SHRl PILOO MODY: I agree, you 
bave scored a debating point. 

PROF. S, NURUL HASAN: You 
are always so generous. The second 
point is this, that I have to make a 
statement and ·to clarify any points 
which the hon. Member may wish to 
raise in regard to the actions taken 
by the University authorities and 
the actions taken by the distriet au-
thorities. If the hon. Member wishes 
to know mdte about it, he may very 
kindly ask my colleague the inis~er 

for Home Affairs wb<! deals With 
these matters. 

SHRI PILOO MODY: Mr. Speaker. 
I hope you will permit n~er ~
ing-Attention Motion on this. It 18 
to be the Home M:lnlstry neD tim •. 

PROF. oS. NURUL HASAN: If you 
take out the references which bave 
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been made to the arrests under MlSA 
or the. arrests that were made in 
tront of Prime Minister's bouse in 
Delhi,. then, the actual points that 
bave belm raised by tbe Han. Mell)-
ber are very few indeed. He has re-
ferred to the closing down of the uni-
versity all of a sudden Bfter a month 
of the actual incidents. The incident 
. was on 3rd Marcb and subsequent 
days and the univerSity was closed 
down 0'1 5th April. That point bas 
already been discussed in the House 
when I made my statement on tilth 
April. -I would not like to repeat 
what I said earlier except for one 
point, that the students were told that 
they were being. faced witb a loss of 
one year. It was not that somebody 
else was threatentng. tbem with loss 
of one year. The fact of tbe matter 
was that examinations wbicb should 
have been completed by tbe end of 
December were still going on till the 
5th April. Now, if tbe university 
authorities had not taken suitable 
action then when would the teaching 
for the second semester bave taken 
place? When would the second 
·semester examinations have taken 
place? When would results have 
been announced? All these problems 
were there. The Vice Chancellor 
wanted them to work out a time sche-
dule so that by end of the session 
1973-74 no time of the students would 
be lost. When there is the semester 
system there is hardly any time to· be 
lost. 'n AIigarb the new acbedule of 
teaching for the examinations that 
has been ·worked out is really a tight 
sched"le . and I earnestly bope that 
the students will accept this scbedule 
and work' according to it so that loss 
of· one year is no longer there aIId 
they will be able to make up the lost 
time. 

Lastly. t am afraid; Goternment ls 
unable \() accept tbe demand for a 
high level independent enquiry be-
Clime no facts 'bave been presented 
i~  'suggest that the Univer;ity 

autborities have not acted on the basis 

- (CA.) 

of adequate evidence or on the ~ 
of a judiCious view of the happenincs 
as a wbole in the interest of tbe uni-
versity. For the same reason I am 
unable to accept the demand that we 
should pressurise the University into. 
withdrawing the action that the uni-
versity has taken for specific discip-
linary charges. As I said in my main 
statement, if any student feels tbat 
the executive council bas not acted 
properly and that there is a dispute 
ri~in  out of disciplinary action, he 
can always demand a tribunal of 
arbitration which can go through all 
the records of the case and see if 
there is any miscarriage of justice or 
any unfairness, and if there is, it can .-
certainly set aside the decision of the 
"xecutive council. because the verdict 
of the tribunal would be biDding on 
all parties concerned. 

I would again state that the de-
mand in regard to the MISA is s0me-
thing on which it would not be proper 
for me to comment ..... . 

SHRI S. M. BANERJEE: I rise on 
a point of order ..... . 

SHRI VIKRAM MAHA.JAN (Kan-
gra) : There cannot be any POint of 
order during a call-attention. 

SHRI S. M. BANERJEE: My point 
or order arises out of the reply of the 
han. Minister. 

MR. SPEAKER: We do not have 
this practice pf allowing points of 
order' during the question Hour and 
call-attention. 

SHRI S. M. BANERJEE: Shri 
Piloo Mody had specially raised the 
question why they were arrested 
under tbe MISA. The han. Minister 
of Education is unable to reply. So, 
the Home Minister should come and 
sreply. Yesterday, in the Rajya 
Sabba, the hon. Minister Shri It. C. 
Pant had said that the MISA would 
never be used against any individual 
but only against hoarders ..... . 
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MR. SPEAKER: Why does he get 
up in this manner? . This is DO point 
of order at all. Let him please sit 

down. 

my part to start giving the details of 
the alleged financial IrregUlarities 
until the inquiry bas been completed. 

SHRI PILOO MODY: Coek-and-
SHBI PILOO MODY: Why ~ bull excuses. 
they derecognised the students' union' 

PROF. S. NURUL HASAN: If 

additional supplementaries are asked .. 

SHRI PILOO MODY: It is not 
additional. It was there in my origi-
nal question. The hon. Minister had 
forgotten it. I was just reminding 
him. Helpful as usual, I am remind-
ing him. 

- MIl. SPEAKER: In his speech also 
he had mentioned about the dereeog-
nition of the students' union. 

SHRI MADRU LIMAYE (ManU). 
Why ·have they suspended the stu-

dents' union? 

PROF. 8. NURUL HASAN: 
have not suspended .... 

8HRI 8HYAMNANDAN MISHRA 
(Begusan,i) : The university autho-
rities have done so. 

PROF. 8. NURUL HASAN: The 
university authorities have suspended 
it. 

8HRI MADHU LIMAYE: Why? 

8HRI VIKRAM MAHAJAN: It is 
the function of the university authori-
ties. 

SHRI PILOO MODY: Under the 
same law, I suspend this Government 

PROF. S. NURUL HASAN: They 
have suspended the students' union 
because of· certain irregularities, main-
ly financial, on which inquiries are 
going on. It would not· be fair on 

'" '"t ~ : ~ ~ :, f,"R 
mr it it.l qT;f ~ <mr ~ t u~ mr 
lIT I ~ 1Il'l it ~  WI<' ~ r on 
;ftf'llr ~ lIT ? 

8HRl PlLOO MODY: Ifl show '\IOU 
the financial irregularities of' hL< 
Ministry, he would also have to be 
suspended. 

MR. SPEAKER: The hon. MinU;-
ter had listened to the han. Member 
with patience when he was sPeaking. 
The hon. Member did not spare him 
on any matter. Now, let the· hon. 
Member listen to the bon. Minister. 

SHRI PILOO MODY: I have been 
IJelping him all along. 

PROF. S. NlTl'lUL HASAN: There-
fore, I am \Ulahle to accept the de-
mand for either abigh-powered m-
ql&iry or for direetingthe UDiVersity 
to withdraw the action especially be-
cause the matters in wbich the Gov-
ernment can il!.terveDe are only those 
which can come under something 
which would attract the various provi-
sions of the university Act where tfi<O 
Visitor can order an inquiry; and tbto 
cases that have been referred to, d" 
not attract those ~ ns. 

. Before I sit dowl!., I· would Iflte to 
say with all the emphasis· at my 
command that it is a totally un e ~ 

table view -that· ·the university has 
ceased to be autollomous. The 1i1Ii-
venrity is very much an . autonomous· 
organisation and ia in no CIIlI& baing 
su ~eeted to any preaure from tbIa 
Ministry. 
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'lit 1f't _: ~  ff.t. 

;Qfar fW pr t I 'IN ~ Itt ~Ii 
srvmft' '"""' ~ f I ~ if ~ ~ 
'l'lfTt· __ · •• 

MR. SPEAKER: am sorry I 
cannot allow it. I have not allowed 
it. Only two e ~rs were aUowed. 

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : Aa regards the 
Calling attention motion as it bas 
been worded-thls is not the one that 
was given notice of by me; It lias been 
difterently worded; I think it is on 
the pattem of the one submitted by 
Shri Piloo Mody. 

MIl SPBAItER: He DIII7 ask a 
question on the motion as it is. 

PROF. N.ARAIN CHAND PARA-
SHAB: Apart from the considerations 
that haV4! been broughl to be discussed 
in this issue, there is a general feeliDg 
that the student community at Aligarh 
needs be reusurecI IUId the element 
of uncertainty needs be eliminated. T 
un very happy that yeIterday the 
hon. IliDiBter made a statemeat in 
the Rajya Sabba In which he said 
that regardiDg AJigarh Muslim Um-
veraity he was lome. or was wUliDg. 
to have a c:hImIe. an unencimeat in 
the Aet for the States to the effect 
that SO per ceDt of the student re-
presentatives ·on the Court ~t be 
directly eledted by the studeDts. 
"nUs is a welcome chiDge and I think 
steps like this 11183' future enhaDce 
the conftdenCe of . studeDta In the 
wcmdng of the Univeraity' At pre 
sent,thll! is not 10. 

The UDfortIllUlte iDcIdenta that led 
to the ~ of the University on 
April 6, ·1873 II8I!m to be pushed in 
the .baakground when a student lea-
der, 8hri Mushtaq Ahmed Khan, 
Vlee-1'resident of the StudentS' Union, 
wrote • letter to the Prime Minister 
where· in he IIIIld Jat In the. Iaraer 

interest of national iDte8ration and in 
deference to the adYke teDdered by 
the elders, they were withdrawiBg 
the agitation. The agitation was with-
drawn on. June 13, 1973. 

This was a wise step on the part of 
the students. rthink this should have 
been the right line to be followed up 
by the university authorities to fur-
ther restore confidence in the student 
community there and elsewhere in 
the country. 

Even after' that, various shades of 
politicel things have been given to 
this question and at various levels it 
has been eonBidered. The NatJonal 
Students' Union at Bombey passed a 
resoluti01i regarifing this. Similar1,., 
Bihar Muslim bodies, conferenees and 
aU that have also done something like 
this to condemn communalism. 

I would like to detach the politi 
or communal aspect of the situatio.. 
and focus attention on the education .. 
aSpect. Students of Aligarh feel that 
there is some uncertainty about the 
enminatious wliich are 'proposed to 
be held this October. I would like 
the Minister to reassure them that 
the examinatious at the end of the 
semester would deftnltely be held. 
The university authorities also should 
give an asurance to this effect. 
'ntere should be no lurking doubt In 
the minds of the students that there 
is any posslbiHty· Of mfschief any-
where ~ . 

As an educationist, I would 1ike 
students to appear and pass examina-
tions and get throUlh oilly when they 
deserve a pass and not otherwise. 
Secondly in the course of the discus-
sion. I have found that Shri Piloo 
Mociy has tried to call it a poUtical 
plaything. I would like to request 
the hon. Minister to assure the House, 
the entire country and the student 
community in particular. Irrespective 
of university or religion, to whichever 
they might belong, that the univerai-
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tieS in our country, m.uch J.ess--Ali-
garh University, would never be 
turned into political' playtbiDgs. 

I would like hiDi to identify the 
sources of trouble which turned this 
University and other universities into 
political plaything. It should not be 
allowed. I would)ike a specific ans-
wer on this and a specific assuranCf: 
thai in the future this is not to be 
turned into a political debate. 

I think if students can be reassured 
that they are going to be treated as 
students and not as ordinary ri i~ 
nals, that would be the right tiling 
because there is an increasing aware-. 
J]I!SS coming in the country. I would 
request the Minister to cast his glance 
wide and look at the broad spectrum, 
Students of Alig8l'h University have 
a, feeling-I have same proof to this 
effect-that they are concerned with 
the rise in ri es~ Yesterday there 
was a news item from Trivandrum 
which said that' students there :tte 
now forcing dOwn strikes in educa-
tional institutions' tiecause of food 
scarcity and rise in' prices. This is 
Sol!le sort of injection from outside. 

I 'would like UniverSities to be in-
sulated from this and their attention 
focused only on studies and acade-
Dtic aspects; Here are -portents for 
futIii'e miscliief.I would like the 
Minister to do an that is in his power 
to reassure the ·student community at 
Aligarh that the students arrested 
there would be treated as students' in 
addition to their being treateg accord-
ing to the law. But the provisions of 
~  shotud be a subsidiary' thing . e~ 

cause we have to maintain the univer-
.uties, we have to assure the student 
cOmmunity the world over _ that the 
arm o!-the Vice-Chancellor is not the 
ann of the policeman, that the· Vice-
Chancellor has love and fellow-feeling' 
and goodwill in his heart and not the 
pJ)lice rod in his hand. Unless we 
givl) this assUrance. universities. much 

rity AUthorities (C.Ae) 
less Aligarh University, may 
function. 

not 

There is a demand made by Shri 
Piloo Mody about the l'lICOIDitica of 
the Students' Union. I do-not go int.o 
that aspect. .,his Students' Union has 
been derecognised. But what about 
the next students' Union? When 
would it be elected? The students 
should be given an assurance that 
they would be perDtitted to hold elec-
ti ~ to. the Students' uniOn in the 
near future in an atmosphere 01 
certainty, in an atmosphere of faith 
in the working of the institution, and 
by that time, if the hon. Minister is 
able to bring forward these amend-
ments ensuring that 50 per cent of 
the representatives of the Students' 
Union 'in the CoUrt is directly elected, 
it will fUrther enhance the prestige 
and faith of students in the CoUrt and 
in the AcadeDtic and Executive Coun-
cils. With all these steps; I think it 
should be possible for the unlversitv 
atmosphere to be toned up, 

The main malaise at present affect-
ing the University of Aligarh is nei-
ther communal nor political, th<'ugh 
attempts are being made to turn it 
either into a political or a communa] 
situation; it is educatlcm8l. If the 
students are treated as, units 'olf edu-
cation, and if education -is regarded 
as the process which enables' the 
community to oplm itself out to its 
individuals 1lIld -make all the indi-
viduals participants in tbat· activity, I 
think the Aligarh University or the 
historical character of this uiliversity 
cali also be preserved, and the univer-
sity may become a model' university, 
because I find, and I PaY a tribute 
to the students of the Allgarh Uni-
va-sity here-that w'hereas in certain 
other universities much more violence 
has. been done. the students of the 
Aligarh University have riseft to the 
occasion. and tendered an apology. 
For instance the letter' to the Jlrlme 
Minister, from which t have just 
u t~. is evidence of t1>&t. T -think 
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that this element of COD1ldence would 
be fUrther enhanced. 

PROF S. NURUL HASAN: I am 
afraid there is some misunderstanding 
in the impression which the hon. Mem-
ber got regarding the statement ] 
made in the other House. I did not 
say thai the Government proposes to 
bring about an amendment t<> the 
Aligarh . Muslim University' Act. 
What I stated was, if the university 
executed council were to bring about 
amendmepts to the st tu~s  among 
other matters, in regard to the cons-
titution of the various university 
bodies, then the Government would 
be prepared to make a favollrable re-
commendation to the Visitor that his 
approva] may be granted. (lntfl'lTUp-
tion) .. 

AN HON. MEMBER: It comes to 
that. 

pIfOF.-S:. NURUL HASAN: Tech-
nically I must correct the position. 

AN HON. MEMBER: All the news-
papers said it. 

PROF. S. NURUL HASAN: Only 
one newspaper was unable to distin-
guish be lween the Act and the statu-
tes, and all the other newspapers 
reported it correctly. 

SHRI SHYAMNANDAN MISHRA: 
You have no hand in motivatIng 
them? Can you assure us? 

PROF. S. NURUL HASAN:' I have 
suggested to the executive· C<.Wlcil 
after I met the delegation of the 
teachers' association of the univet'Sity. 
I did so in the presence of the Vice-
Chancellor, lind' I felt that out of 
deference to the views spresaed by 
the teachers. association on the num-
ber of changes, if they were acceptpble 

(CA.) 

110 the wuverslty c;ommunity and the 
COIIDCU'of the univeralty, then.i 
would be .quite prepared to make a 
fa·vourahle recommenchtion to the 
Visitpr. I ~e also had discUS&lOllS 
i~ them,. but I cannot obviously say 
euctly. what is the form in which the 
university will put forward the pr0-
posals. Even though my hon. friend 
Shri Piloo Mody has said that 1 run 
the uIuversity, unfortunately, I do Dot; 
and I have no intention of running 
the university. 

SHRI SHYAMNANDAN MISHRA: 
No collaboration between you and the 
university authorities with regard to 
the amendments? 

PROF. S. NURUL JiIASAN: r. have 
suggested it to them. but then it has 
to ,be their decision, ~use I dlscuss-. 
ed it witl! the staff association in 
front of the Vice-Chancellor ....... . 

~I S. M. BANERJEE: Why not· 
~end the Act? You pnIDIised in tlUs 
House to. brin&l in ameDdments to the 
Act. Kin!:lly consider it. 

PROF. S. NURUL HASAN: U the 
hon .. Member would recall the speech 
that I made then, he' ~u d remember 
mat .i had said, that ~ far as various 
university bodies are concerned, there 
is in built mechanism whereby the' 
university could keep on amending 
the statutes from time to time as the 
need arises or when it is felt· that 
there are difficulties in "the. working 
of . the statutes. That is wby in all 
the Central Universities Acts, -the· 
constitution' is not given in the Act 
itself but is given in the statmflsRO 
~t there is no rigidity in the orga-
nlutionof the university. 

In regard to examination. data, the 
University' hat already published. a 
pregramme' of teaching, ufeamina-
tiouS, appoiJltments in the· academie 
session 19'13-74 and I 1IIIIIerstaDd flIat 
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the teaehblg ~ is ~ 
ever;' el!orl. to __ that the u.e 
~  has been loBt is made UP. 

lIB. SPEAKER: TIae Member 

whose lIJIIIle ii here IIDI1 Who spoke 
is yet awaitiDg 701Il' replr. you are 
re ~ to inten-uptiBg Member •. 

PROF. S. NURUL HASAN: 1 am 
replying to' my friend Mr. Parasbar 
and he made this point. 

1 ,entirely agree with Shri Paruhar 
that this Wliversity or IlD)' other 1IIIi-
versity should not be allowed to be-
come a politj,cal plaything. On an 
earlieroc:c:asion in this House I had 
made this statement that",1 would ~ t 

ifke to be a 'pari)' to making the 
students t football in the political 
playfleld; I eBtIrely 8IJ'ft with his 
,views. 

He also said that a student should 
be treated as' a student and not as a 
c:rimiDai. With that broad _tilDent 
I ftnd myself in agreement, 1M with 
the proviso that if a student dDes not 
realise his 'Ciuty as a student and the 
ctienity of beiDg a IIiudeDt and iJldul-
I_ in' erimina1 acts and breaks the 
lao. of the lan4. he should not think 
tbat ,be is above the law and is a 
special kind of citizen, because I 
dn not think that students abould be-
hlNe in an undignjfied manner. I 
haft no doubt that the attitude Gf 
Gte iee ~ er at Aliprh is that 
of .. 'V'el')' dec:t1Cmate father and he 
hu tIeen taking an eztreuEly 1eIdent 
view ,of even some of the ac:ttritlell of 
the studeats who do not dserve that 
amOliDt of leniency. 

So far as the student. lIDi1m is con-
cerned, it has been suspended; it is 
tJbt Iliat' it' is WCIImd up and a new 
anicin bas 1.0 be ereatod. 1t bas' been 
suspI!Ilded for a brief -period;der 
thlit it will start faw!t.tiIIlIDI ill a 
iJOrmal ' ........ ' ' 

lUI bn. 
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